an o

* Fer the Respendents:

‘Heard en

Wy this Tribunal.

In the .Ce
"\

MA Ney 449 of 1998 IN
MA 448 ef 1998
(OA 714 of 1997)

Present

T

Fér the Applicant :

: 12-11-98

. HMeard 1lé, Acvecates eof both the parties.

Hen'lple Mr

Calcutts Bench

Seuth Eastern Railway
Vss
S,

C. Ghesh

Mr, S. Chowdhury, Advecate

Sk, Butte, Advocate
Mr. T K Biswas, Advecate

ORDE R

Date of Judgement

sntral Administrative Tribunal

. B, Purkayastha, Judicial Member

: ;e-n-’ 98

Applicant filed

this applicatien fer Qetting aside the ex-parte erder dated 21,7,98

It
the respendent: -aprlic

ants

that en 21.7.9¢ he ceuld net dppesr

is stated by the 1, Advecate NMr. Chewdhury fer

e fore

the Tribunal because of illness of his mether and the case was heard

ex-parte.

2, 1 have censj

dered the submissiens ef L&. Advecates of both

the parties and I find that the reasen stateé in the applicatien cen-

stitutes suff1c1ent c

luse for setting aside the exparte erder dated

21,7.98. So, applicatien is restered fer hifring after setting aside
¢ 21,7.98 anda’fﬁdonatlen of delay filed ég\the

the exparte order dat

applicatdtn feor restor
erder is hereby g@nntea — Respendents are directed te furnish the cepy

ion éf the case after setting aside the exparte

ef the reply te the other side pegitively)te-day. Accerdingly, beth

i
( B, Purkayastha )
Member (J)

the MA are dispesed ef and OA is restered.




